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ORDER

CP No. 525/252(3),4,lCLT/lvlB/1v1AW2017

For the Company Petition has been filed under Section 252(3) of the

Companies Act, 2013 instead oI filing under 252(1) of the ComPanies Acl 2013

against striking order Passed by the Registrar of Companies (RoC), at request of the

Professional appearing onbehalfof the Petitioner, this Petition is hereby dismissed

as withdrawn with liberty to the Petitioner to file afresh under aPProPriate section

of law.
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